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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAfﬁUR BEN

JAIPUR,

O.A. No. 975/92 Date of decision: 30.7.94
HARISH CHANDRA ¢ Applicant.

VERSUS
UNIOM OF INDIA & ORS ¢+ Respondents,

Mr., Akhil Simlote

Counsel for the applicant.

Mr. Manish Bhandari Counsel for the respondents.
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CORAM:
Hon'ble Mr, Justice D,L. Mehta, Vice-Chairman
Hon'ble Mr, 0,P. Sharma, Administrative Member

PER HON'BLE MR, JUSTICE D.L. MEHTA, VICE=-CHAIRMAN:

Heard the learned counsel for the parties.
2. It was agreed upon that the Judgment passed by
the Bombay Bench of the Tribunal in T.A, No, 241/86 =~
A.6. Bodhani Vs, Union of India & Ors, decided on 14.2.91
and other 22 cases, is appliable in the instant case and
the applicant is entitled for the benefit which may be
available to the petitioners of those cases which have
been decided by the Bombay Bench and the Juigment should
be applied in the case of the applicant. Mr. Manish
Phandari submits that a SLP has been filed before the Hon'ble
Supreme Court and the Hon'ble Supreme Court hae stayed the
contempt proceedings initiated at Bombay.
3. In the facts and circumstances, we direct that
the benefits of Judgment passed by the Eombay Bench 1n.
T.A. No. 241/86 - A.G, Bodhani Vs, Union of India & Ors,
decided on 14,2.91 may be extz=nded in favour of the applicant
alongwith other similarly situated persons.
4, " In case, the SLP is accepted and the order of
Bombay Bench is set aside or modified, in that case, the
order of the Hon'ble Supfeme Court will prevail and the
applicant shall not be entitled to get the benefit and the

Judgment of the Bombay Bench shall be bound by the Judgment
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given by the Hon'ble Supreme Court in SLP,

S. With this direction, the 0.A, is Aisposed of

accordingly, with no order as to costes,

. J ..'
( o.P, "s&[nwL ) . .

Administrative Member Vice-chal
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